
CAT/J/13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.&NO. 382 OF 1992. 

DATE OF DECISiON 11.1.1995. 

G.G. Malek & Ors 
	

Petitioner $ 

Mr. P.H. Pathak. 	 - 	Advocate for the Petitioner (s) 

Versus 

Union of India & Anr. 	 Respondent 

_Mrk i<h i, 	 Advocate for the Respondent (s) 

CORAM 

The Hon'ble Mr. N.B. Patel, Vice Chairman. 

The Hon'ble Mr. 	Ramamoorthy, Admn. Member. 

JUDGMENT 

Whether Reporters of Local papers may be aI!owed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 
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G.G. Malek 
Y.N. Dave 
B.M. Mena 
N.V. Parmar 
M.C. Bihola 

All addressed to 
C/o. H.F. 'ureshi 
Circle Secretry 
General Post Office, 
Ahmec3abad. 	 Applicants. 

(Advocate Mr. P.H. Pathak) 

Versus. 

Union of India 
Notice to be served through 
Chief Postmaster General 
Gujarat Circle, Khanpur, 
Ahmec3 abad. 

Asstt Postmaster (HSG) 
Mail & Delivery Branch 
Ahrnedabad G.P.o. 	 ..... 	Respondents 

(Advocate Mr. A)çjj Kureshi) 

ORAL ORIER 

3.A.No. 382/1992 

Date: 11-1-1995. 

Per; Honble Mr. N.B. Patel, Vice Chairman. 

Mr. A]çjl Kureshi tenders a cow of letter 

No.Staff_6/ 	City/Il dated 25.10.9 3 from CPMJ Gujarat 

Circle to all the heads of units in HQ 'egion. The 

same may be taken on record. In view of this document, 

Mr. Pathak seeks permission to withdraw the O.A, as 

not s-vid at this stage. Permission granted. O.A. 
A- 

stands disposed of as withdrawn. No order as to costs. 

(K. Ramamoorthy) 
	

(N.B. Patel) 
Member (A) 
	

Vice Chairman 

vtc. 


